
Directorate General of Foreign Trade
Udyog Bhawan

DES-V Section

The Meeting No.24lAM-18 dated Oi.Oi.ZOf S for the licensing year 2017-18 to consider

the cases under Duty Exemption Schemes (Chapter-4) was held in Conference Room No.l I of

DGFT under the Chairmanship of Shri K.C. Rout, Addl. DGFT. The following officers were

At the outset the Minutes of NC-V Meeting No.23lAM-18 dated 15.02.2018 were taken up for

ratification. As there was no amendment to the same, the above referred minutes were adopted

for implementation by the Committee without any amendment. The agenda for meeting

No.24lAM-1g dated 01.03.201g was taken up for discussion and the decision taken in respect of

each case is enumerated below:

MEETING NUMBER :24I84.ALC3I2OI7 MEETING DATE : 0I.03.2018

Case No.:26118/E4-ALC3/2016 Party Name: PEARL GLOBAL Meet No/Date:24184- Status:

INDUSI'RIES LIMITED ALC3l2Ol7 Deferred

0l.03.2018

Lic.No/Datc:0510390241  Defcr Datc:

11.08.2014              2803.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for comments. committee decided to await

comments from TC, Mumbai. The case stand,s deferred for re-listing on 28'03 '201 8'

1器島児5υ00307AM17

HQ Filc

101/84/050/00448/AM17/

RLA File

:05/24/040/00208/AM15/

RLA File

:07/24/040/00146/AM16/

Status:
Deferred

Lic.No/Date:0710108689  Defcr Datc:

04.092015              28.032018

Case No.:3/23/84¨ ALC3/2016  Party Nalnc:HIMATSINGKA  McCt No/Datc:24/84‐
ALC3/2017SIEII)El.TI)
01032018
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Case No.:11/25/84‐ ALC3/2016 Party Name:SHAHI
PVT.LTD.

3器
航 5υ0047りAM17  器 が 1:OЮ 023υAMlα

Decision : Colninittcc cOnSidercd thc casc as per

nOtcd that this casc had bccn rcferred to TC, Mumbai

EXPORTS tMCCt NO/Date:24/84‐
ALC3/2017
01.03.2018

Status:
Deferred

Lic.No/1)atc:0710108806  1Dcfer Date:

05.102015              
‐28.032018
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S.No. Namc ofthe rcprescntativcs and their― Department

l Shri V.K.Kohli,E)ircctor TC offlcc,Noida

2. Shri J.D.Giri,Vice President AEPC

3.

4.

Shr Nand Lal, Consultant DIPP

Shrl

Shri

S.K. Mohapatra, DDG

Vinod Kumar Kashyap,FTDO
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DGFT
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comments from TC,Mumbai.The case stands deferred for rc― listing on 28.03.2018.

Case No.:40/25/84‐ ALC3/2016 ‐P征り Namc:SHAHI EXPORTS  Mect No/Date:24/84‐
PVT.LTD.             ALC3/2017

01.03.2018

HQ File

:01/84/050/00508/AM17/

Lic No/Date:0710108810  Defer Date:

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

Status:
Deferred

28032018

Status:
Deferred

Status:
Deferred

28032018

Status:
Deferred

Status:
Deferred

Case No.:42/25/84-ALC3/2016 Party Name:SHAHI EXPORTS  Mcet No/Date:24/84-
IPVTo LTD.             ALC3/2017

.01.03.2018

RLA File

:07/24/040/00233/AM16/

Lic No/Date107101 08808  Defer Date:

05 102015 28032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

HQ File

:01/84/050/00510/AM17/

HQ File

:01/84/050/00480/AM17/

RLA Filc

:07/24/040/00234/AM16/

RLA Filc

i07/24/040/00232/AM16/

RLA File

i07/24/040/00292/AM16/

05 10.2015

07.102015

EXPORTS IMeet No/Date:24/84-
IALC3/2017
.01.03.2018

Case No.:12/25/84‐ ALC3/2016 :Party Name:SHAHIEXPORTS iMeet No/Date:24/84-
PVT.LTD.             IALC3/2017

.01.03.2018

Lic No/Datei071 0108848  Dcfcr Datei

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

EXPORTS  MCet No/Date:24/84-
ALC3/2017
01.03.2018

Lic No/Datc:0710109057  Defer Datc:HQ File               RLA File
:01/84/050/00509/AM17/        :07/24/040/00280/AM16/        17.112015               28.032018

慧:F穏鷺
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織
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commcnts from TC,Mumbai.The case stands deferred for re… listing on 28.03.2018.

Case No。 :41/25/84-ALC3/2016 Party NameiSHAHI
PVT LTD.

Case No.:44/25/84-ALC3/201` Party Name:SHAHl
PVT.LTD

HQ File

101/84/050/00512/AM17/

Decision : Committee considered the case as per

noted that this case had been referred to TC, Mumbai

comments from TC, Mumbai. -l'he 
case stands deferred

Lic.No/Date:0710109087  Defcr Date:

26112015 28032018

agenda alongwith other relevant papers and

for Comments. Committee decided to await

for re-listing on 28.03.201 8.

り :レ



Case No。 :6/25/84‐ ALC3/2016  Party Name:BHARAT SILKS  Meet No/Date:24/84-
ALC3/2017
01.03.2018

Status:
Deferred

Status:
Deferred

Status:
deferred

HQ File

:01/84/050/00474/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.201 8.

RLA File

:07/24/040/00417/AM16/

RLA File

:07/24/040/00039/AM17/

RLA File

:05/23/040/00082/AM17/

RLA File

:07/24/040/00060/AM17/

RLA File

:07/24/040/00051/AM17/

Lic.No/Datc:0710109602  Dcfcr Datc:

3003.2016              28.032018

Lic.No/Date:0710109737  Defer Datcl

2904.2016              28.032018

agenda alongwith other relcvant papcrs and

for Commcnts.Committee dccidcd to await

for re― listing on 28.03.2018.

Case No。 :43/25/84-ALC3/2016 Pa● y Namc:SHAHI EXPORTS  Mcet No/Datc:24/84-
PVT.LTD.             ALC3/2017

01.032018

10器晶泥5υ005HハM17

H器品児50Ю 004νAMlν

13器品泥5υ0047νAM17
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Decision : Conllnittcc cOnsidercd thc casc as per

noted that this casc had bcen referred to TC, Mumbai

comments from TC,Mumbai.The case stands deferrcd

Case No。 114/4/84‐ ALC3/2017  Party Name:FASHION
ACCESSORIES

Mcet No/Datei24/84‐

ALC3/2017
01.03.2018

Lic.No/Date:0510398597 DeferDate:
24.05.2016 28.03.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await

for re-listing on 28.03.2018.

Status:
Deferred

Mect No/Date:24/84-

ALC3/2017
01.03.2018

Lic.No/Date:0710109881 Defer Date:

27.05.2016 28.03.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await

for re-listing on 28.03'2018.

Status:
Deferred

06.062016 28032018

Decision : Committee considered the case as per

noted that this case had been refered to TC, Mumbai

comments from TC, Mumbai. The case stands deferred

Case No.:5/25/84‐ ALC3/2016

HQ Filc

:01/84/050/00473/AM17/

Party Name: BtIARAT SILKS

Decision : Committee considered the case as per

noted that this case had been referred to TC, Mumbai

comments from TC, Mumbai. The case stands deferred

Case No。 :4/25/84-ALC3/2016  Party Namc:BHARAT SILKS   Mcet No/Date:24/84-
ALC3/2017
01.032018

Lic No/Date:071010991l  Defcr Date:

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for comments. committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28'03'2018.

,O Case No.:33/24l84-ALC3l20l7 Party Name:SRF LIMITED

３
μ

Meet No/Date:24/84¨

ALC3/2017
Status:
Deferred
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HQ File

:01/84/050/00330/AM18/

HQ File

15 :01/84/050/00337/AM17/

16器島泥5υ0048yAM17

17器品泥5υ00254ハM17

HQ Fllc

:01/84/050/00320/AM18/

RLA File

:04/24/040/00062/AM17/

RLA File

:03/95/040/00295/AM17/

RLA File

:07/24/040/00149/AM17/

RLA File

135/24/040/00026/AM17/

RLA Flle

:07/24/040/00171/AM17/

01.032018

Lic No/Date10410162 H 3  Defer Date:

18.07.2016              28.032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments and defer the case. The case stands deferred for re-listing on 28.03.2018.

Case No.:26/19/84-ALC3/2016 Party Name:POLYGENTA
TECHNOLOGIES LTD

Mcet No/Date:24/84-

ALC3/2017
0103.2018

Lic.No/Datc:0310806649  Defer Date:

27072016              28.03.2018

Status:
Deferred

Lic.No/Date:0710110180  Defcr Datei

2907.2016              28.03.2018

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that import Item I and2 are pet bottle scrap which banned item. Committee had referred the case to

Dlpp ior decision regarding use of other import items in export product. NC decided to await their

commend and defer the case. The case stands deferred for re-listing on 28.03'2018.

Case No.:17/25/84‐ ALC3/2016 Paty Name:BHARAT SILKS  Mect No/Date:24/84-
ALC3/2017
101.032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

Case No.:23/13/84-ALC3/2016 Paty Namc:LOYAL TEXTILE ,Mcet No/Date:24/84-
MILLS LTD             

‐ALC3/2017
0103.2018

Lic No/Datei35 10045002  Defcr Date:

Status:
Deferred

09082016 28032018

Mcet No/Datc:24/84-     Approved
ALC3/2017
01.032018

Lic No/Date:0710110355

01092016

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28'03'2018'

Case No.:23/24/84-ALC3/2017 Party Namc:BALIGA
FISHNETS

博
mmolttTttrWぷTa鵬蝋鳥轟t鰍諸。#器淵Л∬濡「∬o器Tol::
datcd 16.09.2016ratifled in Mecting No.18/84/AM18 datcd 07 12.2017 as undcri

Item of Export Quantity Item of Import Ouantity

Nvlon Multifilament 2,00,000.OKgs 1.Nvlon Multifllamcnt Yarn 6/1890 2.10.000.O Kgs.

４ル



Filament Knotted
Nets (Fishnets)

Denier and below 2 1890 Denier
and below
2.AM-50 P RESIN Sctting Agcnt
for knots of Nylon Multifllamcnt

Nets(Final Anishing for Coloured

Nets)

6,000.0Kgs.

RA conccmcd may takc nccessary action sutteCt tO COmpliancc ofothcr usual conditions.

Case No.:25/19/84-ALC3/2016 Party NameiSITTARA WORKZ Meet No/Date:24/84¨     Status:
ALC3/2017          Deferred
01032018

Lic No/Datc:0210206960  Dcfcr Datci
1919晶鬼50/00336/AM17   Ъち漏liOЮ 0097ハM17   05092016     28032018
Decision : Cornmittce considcred the casc as pcr agcnda alongwith othcr rclcvant papers and

notcd that this casc had bcen referrcd to TC,Mumbai for Comillents Comlllittec decidcd to await

comments from TC,Mumbai Thc casc stands deferred for rc― listing on 28.032018.

Case No.:9/19/84‐ ALC3/2016  Party NameiFASH10N       Meet No/Datc:24/84‐     Status:

ACCESSORIES          ALC3/2017          Deferred
01032018

Lic No/Datei05 1039965 1   Defcr Date:

2019戯掲50Ю 032υAM17   畦ち酬iOЮ02627AM17   0809.2016     28032018

鷺F鳳鷺W精織電潔庶ぞ補品富電:∫鷲∬宅鰤濯襴:∬1:rlill
commcnts from TC,Mumbai.The case stands deferrcd for rc― listing on 28.032018.

Case No.:22/24/84‐ ALC3/2017 Party Name:ESSEL FABRICS, Meet No/Datc:24/84‐
     Approved

ALC3/2017
01032018

Lic.No/Date:0710H0419HQ Flle               RLA File
:01/84/050/003191AM 18/      :07/24/040/00179/AM17/    

、  16092016

盟龍肌:1器譜ittWilム膜l講黒鑑器盟 よ草1電鷲tポ鷲鰹
0710110725 datcd 01.12.2016 as undcri

Item of Export Quantity Item of Import Ouantitv

Nylon Multifilament
Filament Knotted Nets
(Fishnets) 2600 Denier
and below

200.00

Tons

1. Nylon Multifilament Yarn 6166

2600 denier and below
192.00 Tons

l. aU-SO P Resin Setting Agent for
knots for Nylon Multifilament Nets
(Final Fishine for Coloured Nets)

5,76 Tons

RA conccmed may takc nccessary actiOn suttcCttO COmpliancc ofothCr usual cond■
ions

22 Case No.:1/21/84‐ALC3/2016  Party Name:ARVIND LIMITED Mcet No/Date:24/84‐
    Status:

つ
ι
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ALC3/2017
01.032018

Deferred

HQ File

:01/84/050/00406/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.201 8.

RLA File

:08/24/040/00265/AM17/

RLA File

:04/24/040/00174/AM17/

RLA Filc

:03/94/040/00874/AM17/

RLA Filc

:08/24/040/00437/AM17/

RLA File

:35/24/040/00048/AM17/

Lic No/Date:0810138809  Defcr Datel

05.10.2016              28.032018

Lic.No/Datc104 1 0162643  Defer Date:

27.122016              28.03.2018

Lic.No/Date:0310810241  Defer Date:

0201.2017              2803.2018

Status:
Deferred

Lic.No/Date:0810139584 DeferDate:
24.01.2011 28.03.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await

for re-listing on 28.03.2018.

Casc No.:12/23/84-ALC3/2016 1Party Namc:CONNOISSEUR   Meet No/Datc:24/84-
FASH10NS             ALC3/2017

01.032018

Status:
Deferred

Status:
Deferred

23器晶児5α00457AM17

24器晶泥5υ00487/AM17

25器品泥5υ0049りAM17

26器晶児5υ0048νAM17

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

Casc No.:19/25/84-ALC3/2016 Party Name:KUSUMGAR    Meet No/Date:24/84-
CORPORATES PVT LTD.   ALC3/2017

‐
0103.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC. Mumbai. The case stands deferred for re-listing on 28.03.2018.

Case No.:31/25/84-ALC3/2016 Party Name:ARVIND LIMITED Meet No/Datc:24/84-
ALC3/2017
01032018

Decision : Committee considered the case as per

noted that this case had been referred to TC, Mumbai

comments from TC, Mumbai. The case stands deferred

Case No.:20/25/84-ALC3/2016 Pany Name:LOYAL TEXTILE  Mcct No/Date:24/84-
MILLS LTD             ALC3/2017

01032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

Case No.:24/25/84-ALC3/2016 Party Namc:lッ OYAL TEXTILE  Mcct No/Date:24/84-
MILlン S LTD             ALC3/201727

01032018

６μ

Status:
Deferred

Lic No/Datc13510045101  Defcr Date:

31.012017              28.032018

Status:
Deferred

レ た



31012017 2803.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

HQ Filc

:01/84/050/00492/AM17/

RLA Filc

:35/24/040/00038/AM17/

RLA File

:08/24/040/00454/AM17/

RLA Filc

:05/23/040/00518/AM17/

Paty NameIPIONEER
CALICOS PRODUCTS
PRIVATE LIMITED

RLA Filc

:31/83/040/00138/AM17/

Lic.No/Date:3510045100  Defer Datc:

Status:
Deferred

Case No.:21/25ノ 84‐ALC3/2016 Pa“y Namc:ARVIND LIMITED IMcct No/Date124/84‐
ALC3/2017
101.03.2018

28器品掲5υ0048りAM17

29器晶児5υ00470/AM17

30器品泥5υ00517AM17

31器戯児5針0050仏M17

Lic No/Date:0810139636  Defer Date:

0202.2017 28.03.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 28.03.201 8.

Decision : ComΠ littee considered the case as pcr

noted that this casc had been refcrred to TC,Mumbai

comments from TC,Mumbai.The casc stands deferred

Case No。 :2/25/84‐ ALC3/2016  1Party Namc:FASH10N
ACCESSORIES

Mcet No/Date:24/84‐

ALC3/2017
01.03.2018

Lic No/Date:0510401491  Dcfer Datci

03.02.2017 28.032018

-Status:

Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

Case No.:49/25/84‐ ALC3/2016 1Pa● y Name:SUPERHOUSE   .Meet No/Datc:24/84-
LIMITED               ALC3/2017

.01.032018

RLA File

:06/24/040/00041/AM17/

Lic No/Date:0610038555  Defer Datc:

03022017 28.032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03'2018.

Case No.:1/23/84-ALC3/2016

32

HQ「 ilC
:01/84/050/00446/AM17/

Case No.:36/25/84‐ ALC3/2016 Pa=y Name:SUPERHOUSE   Mcet No/Date:24/84-
ILIMITED               :ALC3/2017

101.03.2018

RLA File

:06/24/040/00039/AM17/

Lic No/Datc:0610038556  Defcr Date:

06.02.2017 28032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.201 8.

アル

Status:
Deferred

Meet No/Date:24/84-      Closed
AIンC3/2017

01032018

Lic.No/Datei3 11 0066578

09022017

レ



Decision : The Committee considered the case as per agenda and noted that as per reply RA,
Pune, Advance Authorisation in the above case has been issued by RA, Pune on repeat basis with
AA No.3110066108 dated 04.04.2016 approved in NC Meeting No.7/84 dated 07.07.2016.

Accordingly, NC decided to close the case.

RA concerned may take fufther necessary action subject to compliance of other usual conditions.

Case No.:53/24/84-ALC3/2017 Pa“ y NameiSHAHI EXPORTS Mcet No/Date124/84-
IPVT.LTD.            ALC3/2017

01.03.2018

Approved

HQ File

33 :01/84/050/00350/AM18/

M19晶児5υ∞毬νA剛 7

35器晶掲50Ю 049νAM17

36器晶泥50Ю 0496ハM17

］
レ

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above Advance Authorisation (Style No.WM4l21) as applied for as per

CAD/CAM. GSM should match in import and export. RA concerned may take further necessary

action subject to compliance of other usualconditions.

RLA File

:07/24/040/00373/AM17/

HOMEPRODUCTS PRIVATE
LIMITED

RLA File

:10/24/040/00110/AM17/

RLA File

:35/24/040/00054/AM17/

RLA File

:35/24/040/00053/AM17/

Lic.No/Date:0710111125

14.022017

Mcct No/Datc:24/84-

ALC3/2017
01.03.2018

Mcet No/Date:24/84-

ALC3/2017
0103.2018

Lic.No/Date:0710111191

Lic No/Datc:1010059719  Dcfer Datc:

1502.2017              2803.2018

Lic.No/Date:3510045H3  Dcfer Datc:
1602.2017              28.03.2018

Status:
Deferred

Lic.No/Date:3510045H4 
‐
Defer Date:

1602.2017              2803.2018

Case No.: 13125184-ALC3l20l6 Party Name:KARTHI Status:
Deferred

Status:
Deferred

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.201 8.

Case No.:23/25/84-ALC3/2016 1Patty Name:LOYAL TEXTILE IMcet No/Datc:24/84‐
MILLS LTD             IALC3/2017

101.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 28.03.2018.

Case No.:28/25/84¨ ALC3/201` Ptt Name:LOYAL TEXTILE  Mcet No/Date:24/84-
MILLS LTD             :ALC3/2017

101.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

comments from TC, Mumbai. 'l'he case stands deferred for re-listing on 28.03.201 8.

Case No。 :52/24/84-ALC3/2017 Pa“ y Name:SHAHI EXPORTS
PVT.LTD.

８
タ

RLA File



:01/84/050/00349/AM18/ :07/24/040/00385/AM17/ 27.022017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above Advance Authorisation (Style No.C1735WO/XL1979 and Style

No.WM6045) as applied for as per CAD/CAM. GSM should match in import and export. RA

concerned may take further necessary action subject to compliance of other usual conditions.

38器品掲5υ0003″AMlν

HQ File

39 :01/84/050/00351/AM18/

HQ File

40 :01/84/050/00042/AM18/

RLA File

:32/24/040/00042/AM17/

RLA File

:07/24/040/00017/AM18/

RLA File

:05/23/040/00025/AM18/

Mcet No/Date:24/84-

ALC3/2017
01.03.2018

Mcet No/Date:24/84‐

ALC32017
01.032018

Case No.:7/4/84‐ALC3/2017   Pa●y Name:AUGUSTAN
KNITWEAR PVT LTD

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per

noted that this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

Lic.No/Date:3210078129 Defer Date:

20.03.2017 28.03.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await

for re-listing on 28.03.2018.

Approved

Lic.No/Date:0710111432

20.04.2017

Case No.:54/24/84‐ ALC3/2017 Party Name:SHAHI EXPORTS  Mcet No/Datc:24/84-
PVT LTD              ALC3/2017

01032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above Advance Authorisation (Style No.WM6045) as applied for as per

CAD/CAM. GSM should match in import and export. RA concerned may take further necessary

action subject to compliance of other usual conditions'

Case No.:15/4/84‐ ALC3/2017  Party NameiCONCEPT
CLOTHING

Case No。 :55/24/84-ALC3/2017 Party Name:SHAHI
PVT.LTD.

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that firm was requested to furnish the CAD and style No. of the export product for further

necessary action . Committee decided to send a reminder to firm and defer the case' The case stands

deferred for re-listing on 28.03.2018.

Lic.No/Date10510402354  Defer Date:

26.042017              28.03.2018

EXPORTS  Meet No/Date:24/84‐ Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above Advance Authorisation (Style No.SY1092) as applied for as per

CAD/CAM. GSM should match in import and export'

RA concerned may take further necessary action subject to compliance of other usual conditions'

ｄＳｔａｔｕｓ‥̈
」しに

ALC3/2017
01.032018

Lic.No/Datc:0710111473

26.04.2017
HQ File

41 :01/84/050/00352/AM18/

O, Case No. : I 9/4/84- ALC3 /2017

RLA File

:07/24/040/00022/AM18/

Party Namc:JIVA DESIGNS(P)MeCt No/Datc:24/84-
LTD.,                  ALC3/2017

９μ野



HQ File

:01/84/050/00046/AM18/

01.03.2018

Lic.No/Datei0510402418  Defer Date:

Decision : Committee considered the case alongwith agenda and noted that firm was given
personal hearing for explanation of their case. Committee again decided to allow final
opportunity to firm to appear in person to explain their case alongwith CAD and sample
export product. The case stands deferred for re-enlisting on 28.03.2018.

Case No.:2/8/84‐ ALC3/2017   Party NameiCIL TEXTILES   Mcet No/Datc:24/84-    Approved
PRIVATE LIMITED       ALC3/2017

01032018

HQ Filc

:01/84/050/00069/AM18/

RLA File

:05/23/040/00030/AM18/

RLA File

i56/24/040/00008/AM18/

RLA Filc

:08/24/040/00018/AM18/

RLA File

:32/24/040/00006/AM18/

02052017

Lic.No/Datei5610005134

05.05.2017

28032018

Status:
Deferred

И
“

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization on repeat basis with AA No.561004119 dated

18 12 2015 ratifled in Mecting No.20/84-ALC3/2016 datcd 05.01.2017as undc.Ul.ZU1/aS unocr:

Item ofBxport Quanity
(in Kes)

Item of Import Quantity
recommended

1. Poly Cotton Woven
Fabric Dyed

4002200
Chclllical FH 9004/123

0.03130  Kg/Kg  of
export product  ___

Chclllical UKALIT L-17 Chcmical UKAlッ IT

L-17

Chcmical AFORTIN BF
5060

0.03 130 Kg/Kg of
export product

Chcmical UKANOlッ RUN 01
0.03 130 Kg/Kg of
export product

Chemical EVORAL 035
0.03 130 Kg/Kg of
export product

RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:5/4/84‐ ALC3/2017   Party Name:ASHUTOSH
PVT LTD

Approved

HQ File

:01/84/050/00032/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for.

RA concerned may take further necessary action subject to compliance of other usual conditions.

FIBER Meet No/Date:24/84‐

ALC3/2017
01.032018

Lic.No/Datc:0810140255

0805.2017

Case No.:3/6/84‐ ALC3/2017   Party Namc:AVATAAR HOME Meet No/Date:24/84-
FASH10N PRIVATE LIMITED ALC3/2017

0103.2018

45:棉晶掲50Ю 0051ハ Mlν
l′ ic No/Date:3210078175  Defer Date:

12052017               28032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was asked to submit the measurement chart and CAD with justification of wastage.

Committee again decided to ask the firm to furnish the details of salvage cutting. The case stands

野
10
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deferred for rc― listing on 28.03.2018.

Case No.:13/8/84-ALC3/2017  Party Name:PNR APPARELS  Meet No/Date:24/84-
PVT LTD,             ALC3/2017

01.032018

46器晶児5υ0008υAM lν

471キ:1)品):50/00050/AM18/

48器晶児5α0008ンAMlν

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was asked to submit the CAD for the export product. Committee decided to await reply of
the firm and defer the case. The case stands deferred for re-listing on 28.03.2018.

RLA File

:05/24/040/00064/AM18/

RLA File

i06/24/040/00007/AM18/

RLA File

:08/24/040/00030/AM18/

RLA Filc

:05/24/040/00112/AM18/

Lic No/Date:0510402560  Dcfer Datc:

1505.2017              28.032018

Mect No/Date:24/84-

ALC3/2017
01.032018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Case No.:2/6/84‐ ALC3/2017   Party Name:BHARAT
EXPORTS

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm has submitted the details sought for examination of the case. Committee decided to forward

the relevant document to DIPP for comments. The case stands deferred for re-listing on 28.03.2018.

Lic No/Date:0610038621  Dcfer Date:

16.052017               28032018

Status:
Deferred

Lic No/Date:0810140302  Defer Date:

18052017              2803.2018

alongwith other relevant papers and

alongwith sample export product and

Case No.:16/8/84-ALC3/2017  Party Name:ARVIND LIMITED Mect No/Date:24/84‐
ALC3/2017
01032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was allowed personal hearing for explanation of their case. NC decided to another hearing

and case stands deferred for re-listing on 28.03.2018.

Case No.:9/8/84‐ ALC3/2017   Party Name:SHOREWALA    Mcct No/Date:24/84-    Status:
GLOBALINDUSTRIES     ALC3/2017          Deferred
PVT LTD.,(FORMERLY     01 03 2018

Lic No/Date105 10402740  Defer Datc:
49器 航 5υ0007αAMIW  職 ち漏::υ0010"AMIV  2)0'2017    2&0■ 2018

Decision : Committee considered the case as per agenda

decided to allow personal hearing for explanation of their case

case stands deferred for re-listing on 28.03.2018'

Case No.:17l8184-ALC3l2Oll Party Name:POOJA
INTERNATIONAL

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was allowed personal hearing for explanation of their case. NC decided to last opportunity

and allowed hearing foi Zg.Ol.ZO18 and case stands deferred for re-listing on 28.03.2018.

■
μ

HQ File

:01/84/050/00084/AM18/

Mcet No/1Date:24/84-

ALC3/2017
01.032018

Lic No/Datc1051 0402997  1Defer Date:

0106.2017              28032018

1lrt口″́́″″″
′



Case No.:3/8/84-ALC3/2017   Party Nanle:MAGNOLIA     Mcct No/Date:24/84-      Approved
MARTINIQUE CLOTHING   ALC3/2017
P LTD                  01 03.2018

HQ File               RLA File              Lic.No/Datc:0510403033
:01/84/050/00070/AM18/       :05/24/040/00113/AM18/       05.062017

Decision : Comlnittee considered the case as pcr agcnda along、 vith other relevant papcrs and

cxamined thc rcply of the frm.Accordingly,Committee decided to ratify the norms for the abovc

advance authorization as applied for as per CAD for fo1lowing export product:

SI。

No。
Export Item Qty

〔in Nos。)

1

LADIES OTHER GARMENTS― KAFTAN MADE FROM 100%
POLYESTER WOVEN DYED VELVET FABRIC WITH LINING
(INDlGENOUS),GSM:130+/-10%,STYLE NO:5531-406

244.000

LADEIS TROUSER MADE FROM 100%
DYED VELVET FABRIC WITH LINING
130+/‐ 100/0,STYLE NO:5768-418

POLYESTER WOVEN
(INDIGENOUS),GSM: 459.000

3
LADIES BLOUSE MADE FROM 100% POLYESTER WOVEN
DYED VELEVET FABRIC GSM:130+/_10%.STYLE NO:2AU18

1090.000

LADEIS DRESS MADE FROM 100% POLYESTER SATEEN
FABRIC GSM:110+/-10%.STYLE NO:5538-631

624.000

5

FROM
GSM:

LADIES TOP MADE
POLY MOSS FABRIC
EMBR SWEAT

97%POLYESTER 30/O SPANDEX
205+/-10%,STYLE NO:KIMONO 1155

GSM shoutd match in import and export. RA concerned may take further necessary action subject to

compliance of other usual conditions.

Case No.:32/8/84‐ ALC3/2017  Paty Namc:S K EXPORTS   Mcet No/Date:24/84¨       Approved
ALC3/2017
0103.2018

52器晶掲50Ю009りAMlν  職舗liOЮ000%AMlν   ttα gttα 0610038639
Decision:Committec considered the casc as per agcnda alongwith other rclevant papers and decidcd

to ratitt thC nOrms forthe abovc advancc authorization as applied for.

RA concemed may take further necessary action suttecttO COmpliance ofother usual conditions.

Case No。 :33/8/84‐ ALC3/2017 1Pa“ y Name:SUPERHOUSE   Meet No/Date:24/84¨       Status:
LIMITED              ALC3/2017            Deferred

01.032018

53器島掲50Ю 0100ハMlν  職ち刷:OЮ0010ハMlν  諸ど%R彎°0610038640 x糧辮:
Decision:Comlnittee considercd the case as pcr agenda alongwith other relevant papers and noted

that flrnl、vas a‖ owed pcrsonal hearing for explanation of thcir casc.NC decidcd to another hearing

and casc stands deferrcd for rc― listing on 28.03.2018.

・２●
■

ヘ



Case No.:3/10/84¨ ALC3/2017  Party NameiCONCEPT
CLOTHING

Mcet No/Datci24/84-

ALC3/2017
01032018

Lic.No/Date:0510403071  Defcr Date:

08062017             28032018

Status:
Deferred

54器戯児5υ00H νAMlν
RLA File   '
:05/23/040/00098/AM18/

RLA File

:05/23/040/00071/AM18/

RLA Filc

:05/24/040/00135/AM18/

RLA File

:24/24/040/00014/AM18/

Meet No/Date:24/84‐

ALC3/2017
01032018

Lic.No/Date105 10403 163

19.06.2017
HQ File

:01/84/050/00113ん へM18/

HQ File

:01/84/050/00237/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was allowed personal hearing for expianation of their case' NC decided to another hearing

and case stands deferred for re-listing on 28.03.2018'

Case No.:15/10/84‐ ALC3/2017  Party Namc:JPM EXPORTS    MCet No/Date:24/84-
PRIVATE LIMITED        ALC3/2017

01.03.2018

"器
航 50ЮOHVAMlν  Ъ ち刷 iOЮO%7ハMly 脊 ど辮

αO飢020%%鷲 r孵
:

Decision : Comlnittec considered the casc as per agcnda along、
vith othcr rclevant papers and notcd

that flrm was askcd to sublnit thc CAD for the cxport product Committcc dccided to await reply of

the flrnl and defer the casc.The casc stands deferred for re¨
listing on 28.03.2018.

Approved

Status:
Deferred

Status:
Deferred

Case No.:10/10/84‐ ALC3/2017 Party Name:KANISHK
INTERTRADE

56

:要驀選EIi∬F驚i蝶fT謙鯨鷹
aFlittI嘱「1:器Ⅷ群撃燎1

/c advancc authOrization as applied for.

RA concemed may takc funher necessary act10n suttCCt tO cOmpliancc ofothcr usual condttiOns

Case No.:2/1 0184'ALC3l20l1 Party Name:UNISOURCE Meet No/Date:24184-

TRADING (INDIA ) PVT. LTD., ALC3l20t7
0l .03.2018

57器航5υ00105ハ Mlν

59 Case No.:22/8/84‐ ALC3/2017 Party NamciSHAHI

Decision:Comnlittee considercd the case as per agcnda alongv/ith othcr relevant papers and noted

that flrnl、 vas a1lo、 vcd personal hearing for cxplanation ofthcir case and also to fumish the Style No

for each fabric.NC decided to another hcaring and casc stands defcrrcd for rc―
listing on 28.03.2018.

Case No.:1/20/84‐ ALC3/2017  Party NameiSPUNWEB
NONWOVEN PVT LTD

1[]拒割L選栞懸I薦∬T榔留
:鰤緊嚇朧霞i酬

stands deferred for re― listin3 0n 28 03.2018.

・３
μ

Status:
Deferred

Lic No/Datc10510403178  Defcr Date:

20.06.2017              28032018

Mcet No/Date:24/84‐

ALC3/2017
01.03.2018

Lic.No/Datc:2410042248  Defer Date:

29.062017              28.032018

レ

Meet No/Date:24/84-

‖レ〆′
Status:

ヘ



HQ File

i01/84/050/00089/AM18/

ω19島児50//001 bttM W

61器晶掲50Ю 009νAMIν

HQ Filc

62 :01/84/050/001441ヽ M18/

63器島児50Ю0307AMlν

64 Case No.:11/24/84‐
ALC3/2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
copy of the application received from the firm and same is being exarnined. The case stands deferred
for re-listing on 28.03.2018.

Case No。 :12/10/84‐ ALC3/2017 Party Namc:PREMIER FINE  Meet No/Date:24/84-
LINENS PRIVATE LIMITED, ALC3/2017

01032018

Approved

:05/24/095/00022/AM18/      3006.2017

RLA File

i32/24/040/00013/AM18/

EXPORTS PVT LTD

RLA File

RLA Filc

:05/24/095/00028/AM18/

RLA File

:05/23/040/00149/AM18/

RLA Filc

:56/24/040/00014/AM18/

Party NameiFLEXITUFF
INTERNAT10NAL LTD

ALC3/2017
01032018

Lic.No/Date:0510403285

Lic No/Date:3210078213

30062017

Meet No/Datc:24/84-

ALC3/2017
01.03.2018

Meet No/Datc:24/84-

ALC3/2017
01032018

Mcct No/Datc:24/84-

ALC3/2017

Deferred

Defer Date:

28.032018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization allowing the wastage of 15Y0.

RA concerned may take fufther necessary action subject to compliance of other usualconditions.

Case No。 :24/8/84‐ ALC3/2017  Party Name:ORIENT CRAFT  Mcet No/Date:24/84-
LIMITED              ALC3/2017

01032018

Lic No/Date:0510403343   Defer Datc:

06072017 28.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
again request CLA, Delhi to provide three set of hard copy for examination of the case. The case

stands deferred for re-listing on 28.03.2018.

Case No.:5/12/84¨ ALC3/2017  Party NameiC L
INTERNAT10NAL

Lic No/Date:0510403361  Defer Date:

07072017 28032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that frim had been requested to forward the information as per DIPP deficiency letter No.7/3212017-
TSW dated 22.09.2017. NC decided to send final reminder to firm and defer the case. The case stands

deferred for re-listing on 28.03.2018.

Case No。 :10/24/84‐ ALC3/2017 Party NamciFLEXITUFF
INTERNAT10NAL LTD

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application for the above AA has been referred to DIPP for comments. Committee decided to

await their comments and defer the case. The case stands deferred for re-listing on 28.03.2018.

・４μ

Lic No/Datc:5610005176  Defer Date:

18072017 28.03.2018

レ

ヘ
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application for the above AA has been referred to DIPP for comments. Committee decided to

await their comments and defer the case. The case stands deferred for re-listing on 28.03.2018.

HQ File

i01/84/050/00308/AM18/

HQ File

:01/84/050/00143/AM18/

RLA File

:56/24/040/00016/AM18/

RLA File

:56/24/040/00017/AM18/

RLA Filc

:05/24/040/00188/AM18/

01.03.2018

Lic No/Date:5610005180  Dcfer Date:

2007.2017              28.032018

Mcct No/Datc124/84-

ALC3/2017
01032018

Lic No/Date:5610005181   Defer Date:

20.072017                28032018

Mcet No/Date:24/84-

ALC3/2017
01.03.2018

Lic No/Datc:0510403499   Defer Date:

25.072017                2803.2018

Mect No/Date:24/84‐

ALC3/2017
01.032018

Lic No/Datc107101121 H   Defer Date:

07092017                28.03.2018

alongwith other relcvant papers and

product and dcfcr thc case.Thc case

Case No.:2`/24/84‐ ALC3/2017 Party NameiFLEXITUFF
INTERNATIONAL LTD

Status:
Deferred

65器晶泥5υ0032ンAMlν
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application for the above AA has been referred to DIPP for comments. Committee decided to

await their comments and defer the case. The case stands deferred for re-listing on 28'03.2018'

Case No.:4/12/84‐ ALC3/2017  Paty Name:PEE EMPRO
EXPORTS P LTD

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was asked to submit the CAD for the .*port product. Committee decided to await reply of

the firm and defer the case. The case stands deferred for re-listing on 28.03.201 8.

Case No.:21/24/84¨ ALC3/2017 Party Name:PRET INTERPRET
CLOTHING PRIVATE
LIMITED

RLA File

:07/24/040/00163/AM18/67器脇5υ0031VAMlν

68器品児5υ0032VAMlν

Decision : Committee considered the case as per agenda

decided to asked the firm to furnish the CAD for the export

stands deferred for re-listing on 28.03.2018.

Case No.:24/24/84‐ ALC3/2017 Party Name:SHRI SHIV
SHAKTIPRINTS AND
FABRICS

RLA File

:33/24/040/00009/AM18/

Case No.:35/24/84‐ ALC3/2017 Party Name:KUSUMGAR
CORPORATES PVT LTD69

Decision : Committee considCred the case as per agcnda along、vith othcr rclcvant papers and

dccided to a‖ ow the pcrsonal hearing for explanation ofthcir casc and dcfer the casc.The case stands

defcrred for re― listing on 28.03.2018.

・５μ

Meet No/Datc124/84-

ALC3/2017
01032018

Lic.No/Date:3310030413   Defer Date:

04.12.2017               12803.2018

Mect No/Datei24/84-

ALC3/2017
01.03.2018

,

Closcd

レ
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HQ Filc               RLA File              Lic No/Date:0310817506
:01/84/050/00332/AM18/       :03/94/040/00659/AM18/       05 12.2017

Decision : COmrnittcc considered thc case as per agenda alongwith other relevant papcrs and noted

that RA has issued the Advance Authorisation in the above casc  on repcat basis vide their
F.No.3/94/40/00659/AM18 dated 05.12.2017 as per decision NC Mecting No.23/84-ALC3/2015 datcd

12.11.2015,Accordingly,committce decided to close the casc.

RA concemed may take further necessary action suttecttO COmpliancc ofother usual conditions.

Case No.:2/24/84‐ ALC3/2017  Pa=y Name:PINNACLE      Meet No/Date:24/84-     Approved
CLOTHING CO          ALC3/2017

01.03.2018

HQ File               RLA Filc              Lic No/Date:0510404806

70 :01/84/050/00299/AM18/       :05/24/040/00402/AM18/       08.122017

Decision:cOmlnittec considered the case as per agcnda alongwith othcr rclcvant papers and dccided

to ratify the norms for the abovc advance authoHzation as applied for.GSM should match in impon

and export.

RA conccmed may take funhcr neccssav aCtiOn sutteCttO Compliance ofothcr usual condlions

Case No.:28/24/84‐ ALC3/2017 Party Name:PINNACLE      Meet No/Date:24/84-    Approved
CLOTHING CO          ALC3/2017

01.03.2018

HQ Filc               RLA File              Lic.No/Date:0510404807

71 :01/84/050/00325/AM18/        :05/24/040/00403/AM18/        08.12.2017

1)ecision:COmlnittee considered the casc as pcr agenda alongwith other relevant papcrs and decidcd

to ratify thc norms for the abovc advancc autho面 zation as applicd for.GSM should match in impon

and export.

RA concemed may take fu■ her necessary action sutteCt tO compliance ofother usual condlions.

Case No。 :3/24/84‐ ALC3/2017  Party Name:RADNIK EXPORTS Meet No/Date:24/84‐     Approved

HQ File RLA File

ALC3/2017
01.03.2018

Lic.No/Date:0510404850

:01/84/050/00300/AM18/        105/24/040/00422/AM18/        11.122017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for as per CAD as urrder :

SI.

No。
Export Item 的

ｎＮ。
Import Item Qけ

in SOⅣ l

1

Ladies Blousc Mfd Of 1000/0

Polycstcr Woven Printed Fabric,GSM

70+/‐ 10%
Style No:5ZA45Q9E3

18390000

100%Polyester Woven
Printed Fabric Width

57"(cuiablC 55")GSM 70
+/-10%

34206000

GSM should match in impo■ and expono RA concemcd may take funher ncccssary action sutteCt

compliance ofother usual conditions.

Case No。 :50/24/84‐ALC3/2017 Paty Name:GLOBAL      Mcet No/Date:24/84‐     Approved
73                      STELLATE             .ALC3/2017

.01.03.2018

72

・６
ル
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74

HQ File              RLA File              Lic.No/Date:3010104186
:01/84/050/00347/AM18/       :30/24/040/00032/AM18/       15.12.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to the norms for the above advance authorization as applied for as per CAD as unrler :

Sl.

No。
Export Item Qty

in Nos.
Import Item

Ｍ的
ｎＳ。

1

100%COTTON WOVEN MENS
FIRE RETARDANT COVERALL
[NDUSTRIAL GARMENTS― made
Df 100°/O imported cotton wovcn flre

「ctardcrs twill fabric 1 6*16,100*46,

ROYAL BLUE COLOUR,240 GSⅣ l

1275.000

100%COTTON WOVEN
FIRE RETARDANT
TWILL FABRIC.
16*16,100*46,ROYAL
BLUE COLOUR,240 GSM

3861980

GSM should match in impo■ and expo■ .L concerned may take further nccessary action suttect tO

compliance of other usual conditions.

Case No。 :34/24/84‐ ALC3/2017 Party Name:KUSUMGAR    Mcct No/Date:24/84-      Closed
CORPORATES PVT.LTD.  ALC3/2017

01032018

HQ File              RLA File             Lic.No/Date:0310817964
:01/84/050/00331/AM18/       :03/94/040/00755/AM18/       21 12.2017                  .

Decision : Comnlittee considered thc case as per agenda alongwith other relevant papers and noted

that RA has issued the Advance Authorisation in the above case  on repeat basis vidc thcir
F.No.3/94/40/00755/AM 18 dated 21.12.2017 as per decision NC Mccting No.23/84-ALC3/2015 dated

12.11.2015.Accordingly,committee decided to close the case.

RA concemed may take further necessary action suttecttO COmpliancc ofothcr usual condhions.

Case No。 :43/24/84‐ALC3/2017 Par″ Name:KANPUR      Mcet No/Datc:24/84-     Approved
PLASTIPACK LTD        ALC3/2017

01.03.2018

HQ File              RLA File             Lic No/Date:0610038765
:01/84/050/00340/AM18/       :06/24/040/00042/AM18/       21 122017

Decision:COmlnittcc considcrcd thc case as per agenda alongwith other relcvant papers and decided

to ratitt the norms taking clue from S10N,H-97 and Public Notice 14 dated 09,08.2012 as under:

EXPORTITEM OTY。 IPIPORT ITEMIS Quantity Recommended
Flexible
Intermediate Bulk
Containers

l kg 1. Polypropylene Granules 1.10 kg/kg content in the
export product.

2. U.V. Stabilizer Master Batch
(containing not more than 20Yo

UV Stabilizer)

0.02 kg

3. Yarn (Conductive) 1.05 kg/kg content in the
export product

4. Tape (conductive) 1.05 kg/kg content in the
export product

5. PP Granules ( Packing
Material)

As per packing policy

RA concerned may take further necessary action subject to cornpliance of other usual conditions.

75
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HQ File
76 :01/84/050/00317/AM18/

HQ File

:O1/84/050/00316/AM18/

RLA File

:22/24/040/00001/AM18/

RLA File

:05/24/040/00472/AM18/

RLA File

:02/24/040/00155/AM18/

RLA F‖ e

:03/95/040/00836/AM18/

PERFORMANCE TEXTILES
PRIVATE LIMITED

RLA File

105/23/040/00363/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization allowing the wastage of 3o/o.

RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:20/24/84-ALC3/2017 Party Namc:RAJSHREE
FABRICS

Meet No/Date:24/84‐      Approved
ALC3/2017
01032018

Lic.No/Date:2210015829

22.122017

Mcet No/Date:24/84-

ALC3/2017
01032018

Lic.No/Date:0510405101

26.12.2017

Approved

Status:
Deferred

Case No.:19/24/84‐ ALC3/2017 Party Name:MATRIX
CLOTHING PVT LTD.

77
Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization as applied for as per CAD (Export Product -
Ladies Top : Style No. MIRGA,459239,200395 and 200383 respectively). GSM should match in
import and export.
RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:4/24/84‐ ALC3/2017  Party Name:MANJUSREE DAS MeetNo/Datc:24/84-
ALC3/2017
01032018

■19品児5υ∞∞νAtt ν

79 11)『|):50/00298/AM18/

80 19『|):50/00302/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application for the above AA has been referred to DIPP for comments. Committee decided to
await their comments and defer the case. The case stands deferred for re-listing on 28.03.2018.

Lic No/Datc:0210208098  Dcfcr Datci

04012018              28.032018

Status:
Deferred

Lic.No/Date:0310818308  Defer Date:

08012018              28.03.2018

Case No.:1/24/84‐ ALC3/2017  Party Name:RESPONSIVE    Mcet No/Date:24/84-
INDUSTRIES LTD        ALC3/2017

01.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application for the above AA has been referred to DIPP for comments. Committee decided to
await their comments and defer the case. The case stands deferred for re-listing on 28.03.2018.

Case No.:5/24184-ALC3l20l7 PartyName:HIGH

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application for the above AA has been referred to DIPP for comments. Committee decided to
await their comments and defer the case. The case stands deferred for re-listing on 28.03.201 8.

・８Ｌ

Meet No/Date:24/84-

ALC3/2017
01.032018

Status:
Deferred

Lic.No/Date:0510405268  Defer Datel

08.012018              ‐2803.2018

身
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Case No.:6/24184'ALC3l20l7 PartyName:HIGH Meet No/Date:24/84- Status:
DeferredPERFORMANCE TEXTILES  ALC3/2017

PRIVATE LIMITED 01032018

81器 島泥50Ю 030νAMlν   職 ち酬 :OЮ036仏Mlν   O&O L2018    2&は 2018

1∬器Ic温洲1鷺棚:¶糧壌:fl轟鮮T霰印留tf驚:網
「鳳朧 鷺:i脳i:

a、vaittheir comlnents and defer thc casc.Thc case stands deferred for rc― listing on 28.032018.

Case No.: l7124184-ALC3/2017 Party Name:RADNIK EXPORTS Meet No/Date:24184- Approved
ALC3/2017
01.032018

Lic.No/Date:0510405251

08.012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

uthorizati lied for as per CAD/CAM as under:ratify the norms for the above advance a zatlon as a

Ｌ

　

ｏ

Ｓ

Ｎ
Export Item Qty

in Nos.
Import Item Qty

in SOM

1

Ladics Dress Mfd Of 100°/o Polycstcr

Lace Fabric,GSM 242+/-100/0,

Stylc No.LAURA DRS

2500000

1000/O Polyester Lace

Fabric,Width 54",GSM
242+/-10%

343000

GSM should match in import and export. RA concerned may take further necessary action subject to

compliance of other usual conditions.

HQ File

:01/84/050/00314/AM18/

RLA File

:05/24/040/00499/AM18/

つ
ん

Case No。 :29/24/84‐ALC3/2017

HQ Filc

:01/84/050/00326/AM18/

Party Name:RADNIK
EXPORTS

RLA Filc

:05/24/040/00500/AM18/

Mcet No/Date:24/84-     Approved
ALC3/2017
01032018

Lic.No/Date:0510405252

08012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for as per CAD/CAM as under :

Export Item

58%Nylon 420/O Polycster

Fabric,Width 56'',

M H9+/-10%

Ladies Dress Mfd Of 580/O Nylon 42%

Polyester Lace Fabric,GSM l19+/-10° /0

Sけlc No.CS MARYJANE

84 HQ File

101/84/050/00312/AM18/

RLA File
105/24/040/00501/AM18/

Mcet No/Date:24/84-

ALC3/2017
0103.2018

Lic No/Date:0510405275

09.012018

GSM should match in import and export. RA concerned may take further necessary action subject to

compliance of other usual conditions.

Case No.:15/24/84‐ ALC3/2017 Party NamelR&R IMPEX
PVT LTD

Approved

ル̈
Decision : committee considered the case as per agenda alongwith other releva

レ ・９ル

and decided



to ratify tlre norms for the above advance authorization as applied for as per CAD/CAM as under :

Ｌ

　

０

Ｓ

Ｎ
[ixport Item

ｙ

ｏ

Ｑｔ

ｎＮ
Import Item Qty

in SOM

1

Ladies Kimono made from 100%
Polyester Printed Woven Fabric, GSM

82+/- 10% for Style No.DANI
KIMONO

204200

100% Polyestcr Printed

Wovcn  Fabric,  Width
56/58'',GSM 82+/-100/0 5083130

GSM should match in import and cxport.RA concemed may take further nccessary action suttcct to

compliance of other usual conditiOns.

Case No。 :16/24/84‐ ALC3/2017 Party Name:RICHA&CO    Mcet No/Date:24/84¨      Approved
ALC3/2017
.01.03.2018

HQ File              RLA File             Lic.No/Date:0510405277
101/84/050/00313/AM18/       :05/24/040/00503/AM18/      .09.01.2018

Decision:COnllnittee considered thc case as pcr agenda along、 vith other reicvant papers and decided

to ratify the no111ls forthc above advance authonzadon as applied for as per CAD/CAM as under:

Ｌ

　
ｏ

Ｓ

Ｎ Export Item Qty
in Nos.

Import Item Qty
in SOM

1

LADIES TROUSER MADE OF 60%
LINEN 40% COTTON YARN DYED
WOVEN  FABRIC  GSM  125+/-10%
STYLE N0 9BA1673478,9EA 1673478

2070.000

60%LINEN 40%
COTTON YARN
DYED WOVEN
FABRIC GSM
125+/‐ 10%

7245.000

つ
４

LADIES BLOUSE MADE OF 60%LINEN
40% COTTON YARN DYED WOVEN
FABRIC GSM 125+/-10%
STYLE N0 9BC1963476, 9EC 1963476,
9BA1393476, 9EA1393476, 9BA1673476,
9EA 1673476

25350.000

60%LINEN 40%
COTTON YARN
DYED WOVEN
FABRIC GSM
125+/-10%

69712.000

つ
Ｄ

LADIES TOP MADE OF 55%LINEN 45%
COTTON BLEACHED WOVEN FABRIC
GSM 128+/-10°/。

STYLE N0 9BE130T003, 9EE130T003,
9BA 140T003, 9EA 140T003, 9EA 177T003,
9BA 177T003

6440.000

55%LINEN 45%
COTTON
BlッEACHED
WOVEN FABRIC
GSM 128+/-10%

16744.00C

GSM should match in import and expon.RA concemed may take further necessary action suttectto

lCOmpliance ofother usual conditions.

‐Case No.:36/24/84‐ ALC3/2017 Party Namc:AYM SYNTEX   Mcct No/Date:24/84-      Approved
LTD.                 ALC3/2017

86                                                        01・ 032018

HQ File              RLA File             Lic No/Date:0310818346
:01/84/050/00333/AM18/       103/94/040/00804/AM18/       10901.2018

２。
μ

ゆ 膿



Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization allowing the wastage of 3oh.

RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:13/24/84‐ ALC3/2017 Party NamclPIONEER
CALICOS PRODUCTS
PRIVATE LIMITED

HQ File              RLA File

Case No。 :25/24/84‐

ALC3/2017

HQ File

:01/84/050/00322/AM18/

Meet No/Date:24/84-

ALC3/2017
01032018

Lic.No/Datei3110066961

10012018

Approved

:01/84/050/00310/AM18/ :31/83/040/00139/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for.

RA concerned may take further necessary action subject to compliance of other usual conditions'

Party Name:G.S.EXPORTS  Meet No/Date:24/84-ALC3/2017 Approved
01.03.2018

RLA FHc              Lic.No/Date:3310030423
:33/24/040/00010/AM18/     1001.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as under :

為 . Exportltem Name.

100% POLYESTER TUFTED BATHMATS
WITH PVC BACKING SIZE 60 *100
1 (CONTENT:I Pcs Wt 800gm,PVC MAT use  16500.00
in I Pcs 250 gm Polyestcr Yars 550gm)tOtal
PCs.30000

限 g)  ImpOrtltem ttg)

i?kIit"R tzszo oo

湛器E∬:1∬騎明gご質C ttT租 ""Ю
O職ご
TER%%Ю

0

110 gm Polyestcr Yarn 265gm)tot al Pcs.30000

豊 Eで0鷺 [X3馳 ∬ FT竃 絆 理 :需 ;33600000猟 FTER 3628&00
total PCs.60000

GSM should match in import and export. RA concemed may take further necessary action subject

to compliance of other usual conditions.

Case No.:7/2 4184-ALC3l20l7 Party Name:GLOBAL MODE Meet No/Date:24184- Status:

AND ACCESSORIES PVT. ALC3I2O17 DCfCTTCd

LTD. 0l .03.20 I 8

HQ File RLA File Lic.No/Date:05 10405318 Defer Date:

ss 
'0i/ir6s0/00304/AMl8/ 

:051231040100395/AMl8/ 11.01'2018 28'03'2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the CAD of the export product and defer the case. The case stands deferred

for re-listing for 28.03'2018,

２．
μ
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Case No.:18/24/84‐ ALC3/2017 Pa“y Name:EI DUPONTINDlA Mcct No/Date:24/84-
PVT LIMITED          ALC3/2017

01.032018

HQ File

:01/84/050/00315/AM18/

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to rati$ the norms for the above advance authorization as applied for.
RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No。 :38/24/84‐ALC3/2017 Party Name:WELSPUN INDIA  Meet No/Date:24/84-
LIMITED               ALC3/2017

0103.2018

Approved

RLA File

135/24/040/00024/AM18/

RLA Filc

:03/95/040/00716/AM18/

RLA Filc

:05/23/040/00406/AM18/

Lic.No/Date:3510045269

1101.2018

Lic.No/Date:0310818440

11012018

Mect No/Date:24/84-

ALC3/2017
01.032018

Lic.No/1Datc:0510405332

1201.2018

92

剣13晶掲5υ∞翻AM Ⅳ

$t. n*po.t Item

Sl.

No.

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization allowing the wastage of l\Yo.
RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:8/24/84‐ ALC3/2017  Party Name:GAURAV
INTERNAT10NAL

Approved

HQ File

:01/84/050/00305/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization as applied for as per CAD/CAM as under :

Qty(in
SQM)(IIINos。)Import ltem

1:R:X露躙 榊WEN"Ю0
STYLE NO.462033,469374

100%POLYESTER
DYED WOVEN FABRIC 7190.00
GSM 100+/-10%

GSM should match in import and expoft. RA concerned may take further necessary action subject to
compliance of other usual conditions.

Case No.:14/24/E4-ALC3/2017 Party Name:RICHA & CO Meet No/Date:24184- Approved

HQ Filc RLA Filc

ALC3/2017
0103.2018

Lic.No/Date:0510405346

:01/84/050/00311/AM18/       :05/24/040/00511/AM18/       15012018

93 Decision:COmmittcc considered the case as pcr agenda along、vith othcr rclcvant papers and dccidcd

to ratify the norms for the above advancc autho」 zation as applicd for as pcr CAD/CAM for
underlnentioned export product:

Qサ
(in

SQM)

２２ル

Qサ
(in Nos。 )

レ

E,xport Item Import Item

|レ
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l ittTEt響∬
ENttPⅢ
Ъ∬揚6尋締り5000 LttFヽ騰

BⅢC GSM 44%Ю
0

9EC726W060

LADIES BLOUSE MADE OF 100%‐      100%RAYON DYED

‐′Wハ続Ъ
=ス
.F懺呪9蹴Ⅲ2∞ 肖脚Fヽ騰

BⅢC GSM l181a叫

. 1    182075907X

LADIES BLOUSE MADE OF 100%      100%RAYON PRINTED

3V:N品ば器∬習電胤剛κわЮO肖脚FttBⅢ
CGSM引

"Ю
0

182075908X

GSM should match in impon and cxpor.RA concemed may take fu■ her ncccssary action sutteCt tO
compliance ofothcr usual conditions.

‐Case No.:30/24/84‐ ALC3/2017 Pa=y Name:MODELAMA    Meet No/Datc:24/84‐     Approved
EXPORTS PVT LTD.      ALC3/2017

0103.2018
‐HQ File               RLA File              Lic No/Date:0510405358
:01/84/050/00327/AM18/        :05/24/040/00514/AM18/        15.01.2018

Decision:Committec considered the casc as per agenda alongwith othcr relevant papers and decided

to ratify the norms for the abovc advance authorization as applied for as per CAD/CAM for
undermcntioned export product:

94  tSoExportltenl                      ∫I111ltr)ImpOrt ltem                (insqlty
.Ladies Skirt with Lining Made of        100° /。  Lincn  Yarn  Dycd

‐ 11   100°/O Linen Yarn Dyed Woven Fabric   170.00 Woven Fabric Width 60"GSM l148.00
GSM260(+/‐ 10%)                260(十 /_10%)

Ladics Scarves Made of 750/O Cotton         750/O Cotton 250/O Silk Woven

2 25%Silk Wovcn Fabric(Size L… 82"x 3450.00 Fabric Width 55"GSM 40(+/‐ 11558.00
W‐55")GSM 40(十/_10%)            10%)

GSM should match in import and expo■ .RA conccmcd may takc further necessary action suttectto

compliance ofother usual conditions.

‐Case No。 :31/24/84‐ ALC3/2017 Parり Namc:PINNACLE     Meet No/Date:24/84-     Status:
CLOTHING CO          ALC3/2017           Deferred

01.03.2018

95器轟掲590032VAMlν  戦がliOЮ 051シAMlツ  キ:ず究1°0510405359 監精辮:
I)ecision : ComΠ littcc considcrcd thc casc as per agenda alongwith other relevant papers and

decided to asked the flrln to furnish the CAE)for the export product and defer the case. The case

stands deferred for re―listing on 28.03.2018.

96 Case No.:9/24/84‐ ALC3/2017  Paty Name:WEAVERLY JUTE Meet No/Date:24/84-      Approved

２３かレ



Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization as applied for.
RA concemed may take further necessary action subject to compliance of other usual conditions.

HQ Filc

:01/84/050/00306/AM18/

HQ File

:01/84/050/00329/AM18/

HQ File

101/84/050/00346/AM18/

MILLS PRIVATE LIMITED  ALC3/2017
01.032018

RLA File

:02/24/040/00165/AM18/

Lic.No/Datc:0210208135

16012018

Status:
Deferred

Lic.No/Date:0410163903     Defcr Datc:

1601.2018                 28.032018

Case No.:12/24/84-ALC3/2017 Party Name:K H EXPORTS   Mcet No/Date:24/84-
INDIA PRIVATE LIMITED,  ALC3/2017

0103.2018

97器航50Ю0309ハMlν
RLA File

:04/24/040/00210/AM18/

RLA File

:05/24/040/00522/AM18/

RLA Flle

i32/24/040/00044/AM18/

Qty     lmport item

Meet No/Date:24/84-

ALC3/2017
01.03.2018

Lic No/Datei3210078373

1901.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
DIPP has certain information from firm for examination of the case. Committee decided to await reply
of the firm and defer the case. The case stands deferred for re-listing on 28.03.2018.

Case No.:32/24184-ALC3/2017 Party Name:RICHA & CO Meet No/Date:24184- Approved
ALC3/2017
01.03.2018

Lic.No/Date:0510405421

19.01.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers
and decided to ratify the norms for the above advance authorization as applied for as per
CAD/CAM for undermentioned export product :

鷺.Expo■ hem
98     

‐LA51Ёs ToP MAbE OF 100%RAYON PRINttED
WOVEN FABRIC GSM 130+/-10%
I  STYLE N0 9BC726W062,9EC726W062,
9BC727W062,9EC727W062,9BC728W062,
9EC728W062

LADIES TOP MADE OF 1000/O RAYON PRINTED
2  WOVEN FABRIC GSM 130+/-10%
STYLE N0 9BC7269813,9EC7269813

Case No。 :49/24/84‐ ALC3/2017 Party Namc:AMBIKA
COTTON MILLS LIMITED,

Qty(in sQ
meter)

5800Ntt llN:LWVEN B34000

130+/‐ 10%

100%RAYON

り50 No■ llN:tWVEN 479■ 00
130+/-10%

GSM should match in import and export. RA concerned may take further necessary action
subject to compliance of other usual conditions.

Approved

99
Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization allowing the wastage ol 5oh as under:

Ｌ

　

ｏ

Ｓ

Ｎ
Export ltem Qty

in Kg
Import Item Qty

in Kg

Rlanrlcd Fchrir Grcrr Cnnf 391243R0 1009ztt Viqrnqe VnrteY V 39026500

２４ル件 レ
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Vヽ cose Vo■ ex Yam 95%(37168.162
KgS)and Lycra 5%(1956 219 Kg)

Ne 30/l Waxed for Knitting

RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:51/24t84-ALC3l20l7 Parfy Name:R K FIBERS Meet No/Date:24184- Approved
ALC3t20t7
0 I .03.201 8

HQ File RLA File Lic.No/Date:33 10030425
:01/84/050/00348/AM l8/ :33/24104010001 l /AM 18/ 19.01.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
100 decided to ratify the norms for the above advance authorization allowing the wastage of 5% as

under:

SI.

No.
Export Item ｔｙ

取

∩
マ
　
ｎ

Import ltem Qty
in Kg

l Acrylic Yarn 18000000 Acrylic Tow Waste (Soft Waste) 18900000

RA concemed may take furthcr necessary action suttecttO COmpliancc ofothcr usual condhions.

Case No.:44/24/84‐ ALC3/2017 Party Name:BATSONS     Mcet No/Date:24/84‐      Approved
TEXTILES             ALC3/2017

01032018

HQ File RLA File                   Lic No/Date:5210042498
:01/84/050/00341/AM18/ :52/24/040/00065/AM18/      23.012018

Decision : COIninittcc considcrcd thc case as per agenda alongwith other relcvant papers and

dccidcd to ratify thc nolllls fOr the above advance authorization a1lowing thc wastagc of 5%as
101 under:

SI。

No.
Export ltem ｔｙ

晦

∩
マ

ｎ
Import ltem

ｔｙ
Ｋ

∩
マ

ｎ

l

Bleached Fabric Made from Man Made Yarn
Fabric made out liom Viscose Filament Yarn

130 to 75 Denier)
10450000

Viscose Filament Yarn
10972500

RA conccmed may takc fu“ hcr ncccssary ac● on suttcCttO Compliance ofother usual condlions.

Case No.:39/24/84‐ ALC3/2017 Parり Name:GOKUL       Mcct No/Date:24/84-    Status:
POLYMERS PVT LTD      ALC3/2017          Deferred

10103.2018

10219晶掲5υ0033αAMlν   職ち爵::υ00417ハMlツ  タおど%品lα0510405435 ∬覇辮:
Decision:Comnlittcc considered the case as pcr agcnda along、 vith othcr rclevant papers and noted

that application fbr thc abovc AA has been referrcd to DIPP for commcnts.Committee decidcd to

await their colninents and defer the case.The casc stands deferred for rc― listing on 28.03.2018.

Case No.:46/24/84‐ ALC3/2017 PaFy Name:VK.A.POLYMERS MeetNo/Date:24/84-    Status:
PRIVATE LIMITED        ALC3/2017 Deferred

101.03.2018

Lic No/Date:3210078380  Defer Date:

103

HQ File

レ ２５
レ

RLA「 ilc



:01/84/050/00343/AM18/ :32/24/040/00045/AM18/ 29.01.2018 28032018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application for the above AA has been referred to DIPP for comments. Committee decided to
await their comments and defer the case. The case stands deferred for re-listing on 28.03.20 I 8.

Case No.:40/24/84-ALC3/2017 Party Name:PINNACLE
CLOTHING CO

RLA Filc

:05/24/040/00530/AM18/

RLA F‖ e

:05/24/040/00529/AM18/

RLA File

105/24/040/00528/AM18/

RLA File

:02/24/040/00173/AM18/

Lic.No/Date:0510405460  Defer Date:

30012018              28032018

Mcet No/Date:24/84‐

ALC3/2017
01032018

Meet No/Datc124/84-

ALC3/2017
01032018

Mcet No/Datc:24/84-

ALC3/2017
01032018

Status:
Deferred

Status:
Dcfcrred

Status:
Deferred

HQ Filc

104 :01/84/050/00337/AM18/

HQ File

105 :01/84/050/00338/AM18/

HQ File

106‐ :01/84/050/00339/AM18/
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108 Case No.:37/24/84-ALC3/2017

レ

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
firm has been allowed personal hearing for the same export product for the meeting dated
15.03.2018. Accordingly, Committee decided to discuss this in the meeting dated 28.03.2018. The
case stands deferred for re-listing on 28.03.2018.

Case No.:41/24/84¨ ALC3/2017 Party Naine:PINNACLE
CLOTHING CO

Lic.No/Date:0510405459  Dcfer Datc:

30012018              28.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
firm has been allowed personal hearing for the same export product for the meeting dated
15.03.2018. Accordingly, Committee decided to discuss this in the meeting dated 28.03.2018. The
case stands deferred for re-listing on 28.03.2018.

Case No。 :42/24/84‐ ALC3/2017 Party Name:PINNACLE
CLOTHING CO

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
firm has been allowed personal hearing for the same export product for the meeting dated
15.03.2018. Committee also decided to ask the firm to furnish the CAD and Style No. of export
product. The case stands deferred for re-listing on 28.03.201 8.

Lic.No/Date:0510405458    Defer Date:

30.01.2018                28032018

Status:
Deferred

Lic No/Date:0210208177  Dcfcr Datc:

30012018             28032018

Status:
Deferred

Case No.:45/24/84‐ ALC3/2017 Party Name:AMRIT EXPORTS MeetNo/Date:24/84-
PVT LTD.            ALC3/2017

01.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the CAD, weight and Style No. of expoft product for examination
of the case. The case stands deferred for re-listing on 28.03.2018.

Party Namc:QUALIANCE    Meet No/Datc:24/84-
INTERNAT10NAL PVT.LTD. ALC3/2017

ジ



HQ Filc

:01/84/050/00334/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant

decided to examine the case. The case stands deferred for re-listing on 28.03.2018.

RLA F‖ e

i03/95/040/00931/AM18/

01.032018

Lic.No/Date:0310818898

06.022018

Dcfcr Datel

て032018

papers and

Case No.:48/24/84-ALC3/2017 Pa■ y Name:REAL KNIT
FASHION

Mcet No/Date:24/84-

ALC3/2017
01032018

Lic No/Date:3210078404  Defer Date:

12022018              2803.2018

Mcet No/Datc:24/84-    Approved
ALC3/2017
01.032018              1

Lic.No/Date:5210042520

13.02.2018

Lic.No/Datc:3510045291

16.02.2018

Status:
Deferred
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Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the CAD, weight and Styte No. of export product for examination

of the case. The case stands deferred for re-listing on 28.03.2018'

RLA Filc

132/24/040/00051/AM18/

RLA File

:52/24/040/00074/AM18/

RLA File

:35/24/040/00032/AM18/

Case No.:47l24184-ALC3l20l7 Party Name:H. R. FAB

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization allowing the wastage of 5o/o.

RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:27/24/84‐ ALC3/2017 Party Name:EI DUPONT    Mcet No/Date:24/84-
INDIA PVT LIMITED     ALC3/2017

01032018

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as applied for'

RA concerned may take further necessary action subject to compliance of other usual conditions.

H2.

２７
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Case no. 421 M/s.Panorama Exports Pvt. Ltd'

NC Meeting No.24lAM- l 8 Dated 0l .03.201 8 FoNo.01/84/162/00082/AM18/DES.V
RA F.No.05/27/039/00012/AMll

Request for insertion of Style Number not Mentioned in the Shipping Bill for rcdemption A/A No.No.

0510271112 dated 20.08.2010.

レ



Decision: Committee considered the agenda alongwith relevant documents and observed that M/s
Panorama Exports Pvt. Ltd. Faridabad vide their representation dated 15.05.2017 have requested for
condonation of Style Number of the Export item not mentioned in the Shipping Bill by the Customs
Authorities at the time of shipment made Annual Advance License No. 05102111l2 dated 20.08.2010
issued vide F.No.O51271039100012/AM-ll. Firm has intimated that they made 100% Exports before
norms committee decision dated 20.08.2010 therefore they cannot mention the Style Number in the
shipping Bills and no change can be made in the shipping bills after the shipment. The case stands

deferred for re-enlisting on 28.03.2018.

H3.
Casc No.422 M/s. Bombay Rayon Fashions Ltd.

NC Mccting No.24/AM-18 Datcd 01.03.2018 F.NO.01/84/050/203/AM-18/DES― V
Modification of adhoc norrns against Advance Authorization No.03 1055 1 33 1 dated 17 .12.2009.

Decision: Committee considered the case as per agenda along with other relevant papers and noted that
firm was requested to clarify whether the fabric is knitted or woven. Firm has submitted the reply in
this regard. The case needs further examination and is re-listed for 28.03.201 8.

H4

Case No.423 M/s.Loyal Tcxtilc Mi‖ s Ltd.

NC Meeting No.24lAM-18 Dated 01.03.2018 F.No.01/84/050/00097/AMl1/DES― V

RA F.No.H/24/040/00004/AM17 Adv.Authorisation No.3510030745 dated

24.06.2010

Enhancement of input output norms for export of technical fabrics and garments with flame retardant
fi nish against Advance Authorization No.3 5 I 0030745 dated 24.06.2010.

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of expoft
item for allowing chemical as per repoft submitted by the office of Textile Commissioner, Mumbai.
The reply of the firm has been received and same is being examined and placed before the Committee
for decision. The case stands deferred for re-listins on 28.03.2018.

H5.
Case No.424 M/s. Shivalik Exports.

NC Meeting No.24lAM- I 8 Dated 0l .03.201 8 HQ File:01/84/162/062/AM18/

RLA Filc:05/24/040/00079/AM06/
Arncndmcnt in ratiflcd nollHs against Advancc Authorization No.0510158613 datcd 30.05.2015.

Decision: M/s Shivalik Exports vide their representation dated 10.05.2017 have requested for
modification of input output norms for Advance Authorization No.0510158613 dated 30.05.2015.
Committee considered the agenda and directed to ask the firm to furnish the Shipping Bill in support of
the export made for examination of the case. No reply received from the firm till date. The case stands
deferred for re-enlistins on 28.03.2018.

H6.
Case No.425 M/s.Loyal Tcxtilc MiHs Ltd

F.No.01/84/050/00136/AM15/DES― V
RA F.No.35/24/040/00020/AM14

NC Meeting No.24lAM-18 Dated 01.03.2018

Enhancernent in quantities of chemical inputs for different fibres viz. Fibrec I, Fibrec -ll and Fibrec -
III against the Adv.AuthorisatiOn No.3510041913 dated 20.08.2013.

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
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firm advised to submit the consumption details of fabric used by the firrn for manufacture of export
item for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai.
The reply of the firm has been received and same is being examined and placed before the Committee
for decision. The case stands deferred for re-listing on 28.03.2018.

H7.
Case No.426 M/s Loyal Textile MiHs Ltd.

NC Meeting No.24lAM-1 8 Dated 01.03.201 8 F.No.01/84/162/137/AM14/DES― V
RA FoNo.35/24/040/00021/AM14

Enhancement in quantities of chemical inputs for different fibres viz Fibrec I, Fibrec -ll and Fibrec -lll
against the Adv.Authorisation No. 3510041910 dated 20.08.2013.
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of expoft
item for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai.
The reply of the firm has been received and same is being examined and placed before the Committee
for decision. The case stands deferred for re-listing on 28.03.2018.

２９
ル

118.

Case No.427 M/s.Loyal Textile MiHs Ltd.

NC Meeting No.24lAM-18 Dated 0l .03.2018 FoNo.01/84/050/00257/AM15/DES― V
RA F.No.35/24/040/00019/AM15

Enhancement in quantities of chemical inputs for different fibres viz. Fibrec I, Fibrec -ll and Fibrec -
III against the Adv.Authorisation No. 3510044562 dated 20.10.2014
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of export
item for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai.
The reply of the firm has been received and same is being examined and placed before the Committee
for decision. The case stands deferred for re-listing on 28.03.2018.

H9.
Casc No.428 Ⅳ1/s.Loyal Textile MiHs Ltd.

NC Meeting No.24lAM- I 8 Dated 01 .03.201 8 F.No.01/84/050/00013/AM15/DES― V
RA F.No.35/24/040/00048/AM15

Enhancement in quantities of chemical inputs for different fibres viz Fibrec I, Fibrec -ll and Fibrec -lll
asainst the Adv.Authorisation No. 3510043766 dated 13.03.2014.
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consurnption details of fabric used by the firm for manufacture of export
item for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai.
The reply of the firm has been received and same is being examined and placed before the Committee
for decision. The case stands deferred for re-listing on 28.03.201 8.

120.

Casc No.429 M/s.Loyal Tcxtilc MiHs Ltd.

NC Meeting No.24lAM-l 8 Dated 01.03.2018 F.No.01/84/050/00360/AM15/DES― V
RA F.No.35/24/040/00028/AM15

Enhancement of quantities of chemical inputs for different fibres viz Fibrec I, Fibrec -ll and Fibrec *lll
against the Adv.Authorisation No. 3510044614 dated 15.12.2014
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of export
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item for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai.
The reply of the firm has been received and same is being examined and placed before the Committee
for decision. The case stands deferred for re-listins on 28.03.2018.

121.

Casc No 430 M/s Shankar Packaging Ltd. Murnbai

NC Meeting No.24lAM- I 8 Dated 01.03.201 8 FoNo.01/84/050/00330/AM16/DES.V
RA FoNo.03/95/00460/AM16/

Rcqucst for modiflcation of norms in rcspcct of M/s Shankar Packagings Ltd. for Advancc Liccncc

No.0310799712 dated 28.10.2015

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm's representation dated 24.01.2018 have been received for amendment in Raw Materials
required for production of export goods has been referred to DIPP for examination and comments.
Committee decided to await their comments and defer the case. The case stands deferred for re-listing
on 28.03.2018

122.

Casc No 431 M/s Shankar Packagings Ltd.

NC Meeting No.24lAM- I 8 Dated 01 .03.201 8 F.No.01/84/050/00355/AM16/DES.V
RA FoNo.03/95/00322/AM14/

Rcqucst for modiflcation of norms in respect of M/s Shankar Packagings Ltd. fbr Advancc Liccncc

No.0310752199dated04.10.2013.

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm's representation dated 24.01.2018 have been received for amendment in Raw Materials
required for production of export goods has been referred to DIPP for examination and comments.
Committee decided to await their comments arid defer the case. The case stands deferred for re-listing
on 28.03.201 8

３０薩

123.

Casc No 432 M/s Shankar Packaging Ltd.Mumbai

NC Meeting No.24lAM-18 Dated 01.03.2018 F.No 01/84/050/326/AM16/DES.V
RA F.No.03/95/040/00459/AM16/

Request for amendment in minutes and remove the word "Relevant" for M/s Shankar Packagings Ltd.
Advance Licence No.03 10799711 dated 28.10.2015
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
firm's representation dated 24.01.2018 have been received for amendment in Raw Materials required

for production of export goods has been referred to DIPP for examination and comments. Committee
decided to await their comments and defer the case. The case stands deferred for re-listing on

28.03.201 8

124.

Case No.433 M/s Shankar Packaging Ltd. Mumbai

NC Meeting No.24lAM- I 8 Dated 0l .03.201 8 F.No.01/84/050/00329/AM16/DES.V
RA F.No.03/95/040/00457/AM16/

Rcquest for modiflcation of nollHs in respect of M/s Shankar Packagings Ltd. for Advancc Licence

No.0310799737 dated 28.10.2015.

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that

firm's representation dated 24.01.2018 have been received for amendment in Raw MateMlllgqlqq4
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Casc No.434 M/s Shankar Packaging Ltd. Mumbai

NC Meeting No.24lAM- I 8 Dated 0l .03.201 8 F.No.01/84/050/00328/AM16/DES.V
RA F No.03/95/040/00458/AM16/

Rcquest for modiflcation of norms in respcct of M/s Shankar Packagings Ltd. fbr Advance Licence

No.0310799739 dated 28.10.2015.

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
firm's representation dated 24.01.2018 have been received foramendment in Raw Materials required
for production of export goods has been referred to DIPP for examination and comments. Committee
decided to await their comments and defer the case. The case stands deferred for re-listing on
28.03.201 8.

for production of export goods has been referred to DIPP for examination and comments. Committee
decided to await their comments and defer the case. The case stands deferred for re-listing on
28.03.2018

３．タ

126.

Case No.435 M/s. Toray Kusamgar Advanced Textile Pvt.Ltd.
NC Meeting No.24AM― 18 Dated 01 03.2018 F.No.01/84/50/00033/AM18/DES― V
RA F.No.52/24/040/00049/AM17/ Modiflcation of the adhOc norms for the AA No.

5210042266 dt.15.05.2017
Modiflcation of ad― hoc norins in respect of Adv.Authorisation No. 5210042266 dated 15.05 2017 in

rCipeCt Of M/s.Toray Iく usamgar Advanced Textilc Pvt.Ltd.

Decision: Committee considered the case as per agenda alongwith other relevant papers decided to
modify the norms for the above advance authorisation as applied for as per Licence Amendment Sheet
dated 12.02.2018 as under :

Ｓ
．
Ｎ。

Export Product Export Quantity

(in Kgヽ

Import ltem Quantity
Allowed (in Ks)

1 100%   Nylon   Airbag
Coatcd

Fabric

GSM 200+/-10%
(lTC HS COde 54071015
&59039090)

5,10,656 00 KG Nylon 66 Filament Yam
470 dtcx

5,87,253.00

Coating Chernical viz.SE‐

6760A
14,200.00

Coating Chcmical viz SE―

67060B
14,200.00

つ
４ 1000/O  Nylon  Airbag
Uncoated Fabric GSM 200
+/‐ 100% (lTC HS COde
540710152%59039090

4,98,596 00 KG Nylon 66 Filament Yarn
470 dtex

5,73,38400

Finishing  Chcnlical  viz.

Zelax AB
1,200.00

GSM should match in import and export. RA concerned may take further necessary action subject to
compliance of other usual conditions.

127.

Case No.436 M/s Mccord india Ltd

NC Mceting No.24/AM-18 Datcd 01 03.2018 FoNo.01/84/171/00024/AM18/DES.V

Fixation of SION for export product 'Dipped Nylon monofilament fabrics'
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted
that firm has requested for fixation of SION for export product 'Dipped Nylon monofilament fabrics
made out of n6ln66 monofilament yarn of 322 Denier (0.20rnm dia to 724 Denier (0.30mm dia).
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128.

Casc No 437 M/s RNR International

NC Meeting No.24lAM-18 Dated 01.03.2018 F.No.01/84/162/00024/AM15/DES.V
RA F.No.05/24/039/00034〃 AM14

Re-fixation of input output norms of of ladies Tunic and Ladies Caftan against annual advance
License No.0510353444 dated 07.05.2013 and Annual Advance Authorization 0510380207 dated
25.02.2014.
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted
that finn's was requested to provide the CAD for examination of the case. However, finn has
intimated that as the case is old and they have no CAD or other documents in this regard. Comrnittee
decided to allow the personal hearing to firm for 28.03.2018 to explain their case. The case stands
deferred for re-listins on 28.03.20 I 8

Committee decided to forward the documents to DIPP for comments and defer the case. The case
stands deferred for re-listins on 28.03.2018

３２μ

129.

Casc No.438 M/s Irlexitull' International Ltd.

NC Meeting No.24lAM- I 8 Dated 0l .03.201 8 F.No 01/84/162/00245/AM17/DES.V
RA F.No.56/24/40/000224//AM17

Re-fixation of input output norms for Aadvance Authorisation No.56l 004967 dated 08.08 .2016. for
export of FIBC - M/s Flexituff International Ltd.
Decision: Commiffee considered the case as per agenda alongwith other relevant papers and decided
to modify the norms for the above advance authorisation as per DIPP comments vide F .No.712712016-
TSW dated 14.12.2017 as under :

Export ltem : Flexible Intermediate Bulk Containers
Quantity:2075 MT
SoNo。 Import Item Ouantitv
1 PP Granules 1100 MT
つ
４ IIDPE Granules 525 MT
０
フ LLDPE Granulcs 525 MT
4. PP Yarn(PP MF Yal・ n) 78.750 MT

Packing material (PP Granules) As per packagins policv

RA concerned may take further necessary action subiect to compliance of other usual conditions.

130.

Casc No.439 M/s Richa Global Exports Pvt.Ltd.

NC M.No.24 AM-18 dt 01.03.2018 F.No.01/84/162/279/AM18/DES‐ V
Prior fixation of adhoc norms for export of Ladies Jump Suit of 100% Polyester Printed Woven
FABRIC GSM-100 (Tolerance * or- l0%) (Style No 739D044,216D044,742D044) under Special

Advance License Scheme under para 4.04(a)l FTP 2015-20.

Decision: M/S Richa Global Exports Pvt. Ltd. vide their letter dated 27.02.2018 have requested for
fixation of norms for above said expofi product under Special Advance Authorisation. Committee
considered the case as per agenda along with other relevant papers and went through the details
submitted in this case. As per CAD/CAM and other details provided in this case, the Committee
approved the input output norms as applied for. The copy of the application is forwarded to the
concerned RA for further necessary action and compliance of other usual conditions. There is no need

to send the case to DGFT (HQ) for fixation the norms again. GSM should match in import and export.
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Case No 440 M/s Chelsca MiHs LLP
NC M.No.24 AM… 18 dt.01.03.2018 FoNo 01/84/171/00030/AM18/DES― V
Prior fixation of adhoc norms for export of 85%o Cotton 15% Polyester Wvn Denim Girls Shin
Dresses with Wide Belt Style No. 8267851457276 (EP No.97C) under Special Advance License
Scheme under para 4.04(a)l FTP 2015-20.
Decision: M/S Chelsea Mills LLP vide their letter dated 15.02.2018 have requested for fixation of
norrns for above said export product under Special Advance Authorisation. Committee considered the
case as per agenda along with other relevant papers and went through the details submitted in this
case. As per CAD/CAM and other details provided in this case, the Committee approved the input
output norms as applied for. The copy of the application is forwarded to the concerned RA for further
necessary action and compliance of other usualconditions. There is no need to send the case to DGFT
(HQ) for fixation the norms again. GSM should match in import and export.


